
REGISTERED 

CENTRAL ADMINISTRATIVE TRIBUt4AL 
SANGALORE BENCH 

Commercial Complax(BDA) 
Indiranagar 
Bangalore - 560 038 

Dated s '9 MAY 198 

IA I IN 	APPLICATION NOS. 263 to 281, 4ta 6, 21 to 26, 28 to 33, 

39t4i59_tO43. 120, 121 to 132w 

135 to 139,J88 to 215, 218 to 239, 

240 to 251253 to 262. 283 to 3L 
415 to 435/88(J) & 1078 to 1083/87(f) 

pplicant8 

Set A. Manjula & Ore 	 V/s 

To 

1. or M.S. Nagaraja 
Advocate 
35 (Above Hotel Swagath) 
let Main, GandhlnagaxY 
Bangalore - 560 009 

The Accountant General 
(Accounta & Entitlements) 
Karnataka' 
Bangalore - 560 001 

The Comptroller & Auditor General 
of India 
No. 10, Bahedur Shah Zafar Narg 
New Daihi - 110 002 

RespondentB 

The Aäcountant General (AbE), Karnatake, 
Bangalore & 2 Ore 

The Secretary 
Ministry of Finance 
Department of Expenditure 
New Delhi - 110 001 

Shri M.S. Padmarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

6. Shri M. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENC!i 

Please find enclosed herewith the copy of ORDER passed by this Tribunal 

in the above said applications on 4-5-88. 

qq 

Encl 1 As above 

TION OFFICER 
uoICIAL) 



In the Central Administrative 
Tr*bunal Baugalore Bench, 

/• 	
0 	 Bangalore . 

ORDER SHEET 

Application NoB....?3.....o281 9 4 tp, 	21 to 26, 28 t 33, 39 to 449  

A licant 	
59 to 63, 120, 121 to 132, 135 to 1399  188 to 215, 	p Res ondent 
218 to 239 9  240 to 251, 253 to 2 9  283 to 3031,  
415 to 435/88(F) & 1078 to 1083/87(F) 

Smt A. Manjula & Ore 	 V/s 	The AG (A&E), karnataka, B'lore &. 2 Ore 

Advocate for Applicant 	 Advocate for Respondent 

Or M.S. Nagaraja 	 M.S. Padmarajaiah 

Date I 	Office Notes 	 I 	Orders of Tribunal 

U 

TRUE COPY 

IUT1AL ADMØS 
AOØrTIONAL 8ENCH 

JANGALOBE 

LH/RK R 

Applicants by Dr,Pl.S.Nagaraj 
and respondents by Shri M.S.Padmarajaiah. 

Shri Padmarajaiah requests 
for extension of time by three month8 to 
comply with our orders. Dr.Nac?arai has 
no objection. Request granted. 

sat- 
f9EMBER) 

4.5.88 
	 4.5.88 



/ 	\ 	 CENTRAL ADMINISTRATIVE TRIBWAL 
BANGALORE BENCH 

/ 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated : 19 JAN1989 
CONTEMPT 

PETITION (cIVIL) APPLICATION N0 	327 to 409, 410 to 416 0 417 	tJ29 & 434 to 442/88 
IN APPLICATION NOS. 218 to 239, 263 to 281 ,283to 303, 415 to 43b, 625 to 631, 632 to 637, 

W.P. NO. 647 to 653 t. 769 to771& 866 to 871 

AppuiOant(sj 	 Resrondent() 

Shri P. Chander Mohan & 111 Ore 	V/s The Accountant General (A&E), Karnataka, 

To 	 Bangalore& 2 Ore 

Shri S. Venkétaraman 
1, 	Shri 	1.11, Shari?? Secretary 

Advocate Ministry of Finance 
35 (Above Hotel 	wagath) Department of Expenditure 
1st Main, Gandhinagar. New Delhi - 110 001 
Bangalore - 560 009 

Shri tl.S.dmarajaieh 
2. 	Shri R.S.A. Rao Central Govt. Stng Counsel 

Accountant General High Court Building 
(Accounts & Entitlements) Bángalore - 550 001 
Karnataka 
Bangalore - 560 001 

3, Shri T.N. Chaturvedi 
Comptroller & Auditor General of India 
No. 10, Bahadur Shah Zafax' Marg 
New Delhi - 110 002 

S 

Subject : SENDING COPIES OF ORDER PASStD BY THE BENCH 

Please find enclosed herewith the copy of' ORDER/M/MXX 
C.P.(Civil) 

passed by this Tribunal in the abowe said/application(s) on 	18 8g 

RiY"R~EGSTRAR 
End : As above 
	

(JuDIcIAL) 



.P(Civi1) NoB. 327 to 409, 410 to 4169  417 to 429 & 434 to 442/88 
P. Chander l'lohan & 111 Ors 	 V/s 	The P40 (A&E), Karnataka, Bangalore & 2 Ors 

i.r. Shariff 	 P.S. Padmarajaiah 

e 	 Office Notes 	
I 	Orders of Tribunal 

18.1.198c 

6 

KSPVC/LHARP7 

C,P. 410 to 416/88(r) 

Petitioneby Shri I.M.Sharjff. 

lRespondents by Shri M.S.Padmarajaiah. 

In these petitions made under 

Section 17 of the Administrative 

Tribunals Act, 1985 and the Contempt 

of Courts Act, 19711, the petitioners 

have moved this Tribunal to initiate 

Contempt of Court proceedings against 

the respondents for non—implementation 

of the orders made in their favour 

by this Tribunal.. 

Shri Padmarajaiah, learned 

Senior Central Government Standing 

Counsel appearing for the respondents 

brought to our notice that the 

Moa'ble Supreme Court had stayed the 

operation of the orders made in favour 

of the petitioners and, therefore, 

submitted that these Contempt of 

Court proceedings are liable to be 

dropped. We find this submission 

of Shri Padrnarajaiah is correct. On 

this, these contempt proceedings are 

liable to be dropped. We, therefore, 

drop the contempt proceedings. But 

in the circumstances of the cases we 

direct the parties to bear their own 

costs. 

C.P. No,327 to 409, 
417 to 429 and 
44 to 442JB8Af) 

Petitionejs by Shri. I ,A ,Sharjf?. 

Respondents by Shri M.S. Padmarajaish. 

2. 	In these petitions made under 

Section 17 of the Administrative Tribunals 

Act, 1985, and Contempt of Courts Act, 

1971, the petitioners have moved this 



c 

Vt- 

) 

c.p.( 
P. Chander ll 

I.M. Slier 

-;ln the Central- Administrátli e 
Tribunal Baga1ore Benàh, 

BangalOz'e' 
ivii) No8. 327,to 4099  410 to 416, 417 to 429 & 434 to 442/88 

than & 111 Ors 	 We 	The AG (I&E), Karnat ka, Bangalore & 2 Ore 

Order Sheet (contd) 
11.8. Padmarajaiah 

Date 	 Office Notes 	 I 	
Orders of Tribunal 

Tribunal to initiae contempt proceedings 

against the responients for non—implemen.. 

tation of the ordes made in their favour 

by this Tribuna1 

. 	Shri Pedmarejiah, learned Senior 

Central Government Standing Counsel, 

appearing for the respondents placed 

before us, orders made by the authority 

in favour of the p ,titjoners pursuant to 

the orders of this Tribunal subject to 

the terms and conc tions specified therein. 

We are of the view that the aforesaid 

orders of the authrity which would 

eventually result in payment to the 

petitioners in1anent$ the orders 

made in their favour by this Tribunal* 

In these circumstances we consider it 

proper to drop these contempt proceedings 

8:gainst the respordents. We, therefore, 

d'op these contempt proceedings against 

respondents. But in the circumstances 

at the cases we direct the parties to bear 

their own costs. 

(K.S.PIJrTASWA PlY 
VICE CHAIRMAN 

18.1.1989 
MEMBER (A) •'-"b 

18.1.1989 

JEPUT? 49MTRAP,Jnt 7TA 1i -  
CNThALADMINISTPA11JE TIUBUNAI' 

ANGALOE 



REGISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE 

Commercial Complex(BDA) 
Indiranagar 
Bangalore - 560 038 

Dated : 15 MAR 1988 

APPLICATION NOS. 	263 to 281 	/88(r) 

W.P. NO.  

ipplicant Respondent 

Set A. Manj ula & 18 On 	 V/a 	The AG 1A&E), Karnataka & 2 Ore 

To 
 Set Geetha B.V. 

 Set H.M. Vijaya 

18, Set S.A. Saraewathi 

 Set H.S. L.eelavathi 

(Si Noa. I to 19 	- 

Senior Accountarsti 
Office of the Accouflt8flt General 
(Accounts & Entitlements) 
Karnataka, Bangalore - 560 001) 

Dr MS. Nagaraja 
Advocate 
35 (Above Hotel Swagath) 
let Main, Gandhinagar 
Bangalore - 560 009 

21 • The Acount8flt General 
(Acounte & Entitlements) 
Karnataka, Bangalore - 560 001 

22, The Comptroller & Auditor Gaóarel of Indj.a 
No. 10, Bhahadur Shah Zefar flarg 
New Cihi - 110 002 

Set A. Manjula 

Set G.R. Lalithamm8 

Set Pramilamma 

4. Kum O.K. Sara8wathL 

S. Kum Veeravathy Aursang 

6, Set B.S. 3aya].Bkahmi 

7., Set K.S. Vasantha 

Set N. Pankaje Bai 

Kum V.P. Saroja 

Set Vijaya Chandras$khar 

Smt B.V. Sathya Prm8 Kumari 

U. Shni Munjanjanappa 

Set H. Pramila 

Set K. Lalithe 

15. Set Geetha Nagesh Konaje 	 23. The Secretary 
Ministry of Finance 
Deoartment of Expenditure 

,. 	1\ 	 Subject : SENDING COS OF ORDER PASSED BY THE BENCH New Delhi - 110 001 

Please find enlosed herewith the copy of ORDER/S/IoQOo 

passed by this Tribunal in the above said application on 	29-248 

24. Shni M. Vesudeva ao 
nr .CoUfl85l 

 
End ?angalore Ase 560 001 	 DEPUTY REGISTRAR 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANG AL ORE 

DATED THIS THE 29th DAY OF FEBRARY,1988 

Present s Hon'ble Sri P.Srjnjvasan Member (A) 

Hon'ble Sri Ch.RamakrisPna Rao Member (j) 

APR.ICATION Nos,263 to 28111988(F) 

Smt. A.fflanjula(1) 
Smt. C.R.Lalithamrna, 
Smt. Pramilamma, 
Km. D.K.SaraSwathi, 
Km. Veeravathy Aureang, 

6, Smt.B.S.Dayalakshmi, 
Smt,K.S.Vasantha, 
Smt, N.Pankaja Bai, 
Km. .'.P. Saroja, 

1O.Smt0 Vijaya Chandrasekhar, 
11.B.V.Sathya Prema Kunari, 
12.Sri Munianjanappa, 
13.Smt. H.Pramila, 
14.Smt.K. Lalitha 
15.Geetha Nagesh Konaje, 
16.Smt,Geetha B.V. 
17.Smt,H.M, Vijeya, 
18.Smt0 S.A.Saraswathi, 
19.Smt, H.S.Leelavathi, 	 ... Applicants 

( Applicants 1. to 19 are working as 
erkor Accountants in the Office of 4 

the Accountant General, (A &E), 
Karnataka, Bangalore - 	1.) 

01  

Or. M.S.Nagaraja 	... 	Advocate ) 

Vs. 
Or 

Accountant General,  
( Accounts & Entitlements) 
Karntaka, Bangalore - 1. 

The Comptroller And Auditor 
General of India, 
No.10. Bahadur Shah Zafar Marg, 
New Delhi - 2. 

The Government of India, 
by its Secretary, 
Ministry of Finance, 
(Department of expenditure) 
New Delhi - 1. 	 ... 	 Respondents 

( Sri il.Vasudeva Rao 	 ... 	Advocate ) 

These applications have come up before the court today. 

Hon'ble Sri P.Srinivasan, Member (A) 'made the following * 



-2.. 

OR DER 

These applications involve identical I acts and issues 

as those in M.NANJUNDASWAMY AND OTHERS v. ACCOU TANT GENERAL, 

KARNATAKA A.Nos.1327 to 1332/86 decided by this 
	

1 on 

7/8.7.1987. Both Dr. M.S.Nagaraja appearing for the applicants 

and Sri I1.V.Rao for the Respondents state that ti a decision of 

this Tribunal in Nanjunda Swamy's case has not b an taken in 

appeal to the Supreme Court and has, therefore, ecome final. 

2. 	Since we are in respectful agreement with the decision 

in Nanjunda Swainys  case rendered by another Bench of this Tribunal, 

we pass the following orders : 

(i) We declare that the applicants are entitled for the 
revised pay scales extended by the Government of 
T•.•,•' 	. ii., 	 ., r (''Lr 1TT/Pic....0fTT 	r1 
£IUUJ.a LUi s ULJDL we I• /•' 	 •" 

19/ 	 12.6.1987 from 1.1.1986; 

	

r\ 	(ii) We direct the Respondents to fix the pay scales of 
( 	 the applicants in the revised pay, scales in terms 

! j 	
of order made by the Government of India on 12,6.1987 

	

), / 	from 1.1.1986 and extend all such consequential 

	

4 	y, / 	monetary benefits flowing from trie same to 

-, 	 from that date with all such expdition 

	

- 	 in the circumstances of the case and in/any event.,±,', \\ 
on or before 30.4.1988. 

3. 	Applications are allowed. But in the circumstances of 

these cases, we direct the parties to bear their own coats. 

Sc sai - 
MEMBER 	 MEM?ER (j) 

an. 

TRUE COPY 

'dEPUTY

- \s", 
REGfSTAR (JV)i) 	

. 
CENTRAL ADMINISTRATIVE TRIYJA 

BANGAL ORE 


